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No. F 4-71/seven-1/2017.— In exercise of the powers conferred by sub-section (1) and clause (1xi) of
sub-section (2) of Section 258 read with Section 240 of the Chhattisgarh Land Revenue Code, 1959 (No. 20 of 1959), the
State Government, hereby, makes the following amendment in the existing Rules Regarding Prohibition of Regulation of
the Cutting of Trees (asamended ) framed under Section 240 of the said Code notified vide this department’s
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Notification No. -2-8-V11-S-8-04_dated 20th July, 1997, namely :-

AMENDMENT

In the said rules.-

In rule &, afier the word * competent authority”, the words “ within one Month * shall be inserted.
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No. F 4-71/seven-1/2017— In exercise of the powers conferred by sub-section (1) and clause (1xii) of
sub-section (2) of Section 258 read with Section 241 of the Chhattisgarh Land Revenue Code, 1959 (No.20 0f1959), the
State Government, hereby, makes the following amendments in the existing Rules Regarding Regulation of the Felling
and Removal of Timber in Village Adjoining Government Forests ( as amended ) framed under Section 241 of the said
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Code notified vide thjs department’s Notification No. 218-6477-VII-N (Rule), dated 06th January, 1960, namely :- ‘
.' ¥

AMENDMENT
In the said rules,-
1 In sub-rule (2) of rule 3, for the figure and word “3 months " the figure and word * | month” shall
be substituted.
2 Inrule 4, forthe word “three months”, wherever they occur, the words “one month” shall be

substituted.
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